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(ि) गहृ रक्षा स्ियांसेिक;  
(ग) कक्षा आठ उत्तीणव होने र की नयनू रतम शकै्षखणक अहवता रिन र ेिाला गाांि का कोई 

अनय स्थान रीय नन रिासी।''। 
3. 2007 के राजसथान अधिननयम ि.ं 14 की िारा 49 का िशंोिन.- मलू अधिनन रयम की िारा 49 में,-  
(i) विद्यमान र अशभवयजतत ''तीन र िषव'' के स्थान र पर अशभवयजतत ''दो िषव'' प्रनतस्थावपत की जायेगी; 

और  
(ii) परनतकु में विद्यमान र अशभवयजतत ''हटाया जा सकेगा'' के स्थान र पर अशभवयजतत ''सांक्षक्षपत प्रकिया 

द्िारा हटाया जायेगा'' प्रनतस्थावपत की जायेगी।  
4. 2007 के राजसथान अधिननयम ि.ं 14 की िारा 50 का िशंोिन.- मलू अधिनन रयम की िारा 50 में,-  
(i) िणड (ज) के अांत में आये विद्यमान र शबद ''और'' को हटाया जायेगा; और  
(ii) िणड (झ) के अांत में आये विद्यमान र विराम धचह्न र ''।'' के स्थान र पर विराम धचह्न र '';'' प्रनतस्थावपत 

ककया जायेगा और इस प्रकार सांशोधित िणड (झ) के पशचात,् नन रम्न रशलखित जोडा जायेगा, 
अथावत:्-  
''(ञ) गशत लगाने र में पशुलस की सहायता करन रा; और  
(ट) ऐसे अनय कतववयों का नन रिवहन र करन रा, जो जजला पशुलस अिीक्षक द्िारा समन रदेुशशत ककय े

जायें।''।  
5. 2007 के राजसथान अधिननयम ि.ं 14 की िारा 53 का िशंोिन.- मलू अधिनन रयम की िारा 53 की 

विद्यमान र उप-िारा (2) हटायी जायेगी। 
6. ननरिन और व्याितृ्ततयां.- (1) राजस्थान र पशुलस (सांशोिन र) अधयादेश, 2020 (2020 का अधयादेश 

सां. 8) इसके द्िारा नन ररशसत ककया जाता है।  
(2) ऐसे नन ररसन र के होने र पर भी, उतत अधयादेश के अिीन र की गयी समस्त बातें, कारविाइयाां या ककये 

गये आदेश इस अधिनन रयम के अिीन र ककये गये समझे जायेंगे।   
 
 

विन रोद कुमार भारिान री, 
प्रमखु शािन िधिि। 

 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, September 14, 2020 

 

            No. F. 2(26)Vidhi/2/2020.- In pursuance of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan 

Gazette of the following translation in the English language of Rajasthan Police  

(Sanshodhan) Adhiniyam, 2020 (2020 Ka Adhiniyam Sankhyank  18) :-      
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(Authorised English Translation) 

THE RAJASTHAN POLICE (AMENDMENT) ACT, 2020 

 (Act No. 18 of  2020) 

(Received the assent of the Governor on the 11th day of September, 2020) 

An 

Act 

further to amend the Rajasthan Police Act, 2007. 

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the 

Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Rajasthan Police 

(Amendment) Act, 2020. 

(2) It shall be deemed to have come into force on and from 4th July, 2020. 

2. Amendment of section 48, Rajasthan Act No. 14 of 2007.- In section 48 of the 

Rajasthan Police Act, 2007 (Act No. 14 of 2007), hereinafter referred to as the principal Act,-  

(i) in sub-section (2), for the existing expression "30 years", the expression "40 

years" shall be substituted; and 

(ii) for the existing sub-section (3), the following shall be substituted, namely:-  

"(3) The District Superintendent of Police shall observe the following 

order of preference in the process of enlistment, namely:- 

(a) Ex-Serviceman/retired paramilitary personnel from Central or 

State paramilitary force; 

(b) Home guard volunteer; 

(c) any other local resident of the village possessing minimum 

educational qualification of having passed Class Eight.". 

3. Amendment of section 49, Rajasthan Act No. 14 of 2007.- In section 49 of the 

principal Act,- 

(i) for the existing expression “three years”, the expression “two years” shall 

be substituted; and 

(ii) in proviso, for the existing expression "village guard shall be removed", 

the expression "village guard shall be summarily removed" shall be substituted. 

4. Amendment of section 50, Rajasthan Act No. 14 of 2007.- In section 50 of the 

principal Act,- 

(i) in clause (h), the existing word "and" appearing at the end shall be deleted; 

and 
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(ii) in clause (i), for the existing punctuation mark “.”, appearing at the end, 

the punctuation mark “;” shall be substituted and after clause (i) so amended, the 

following shall be added, namely:- 

“(j) assisting police in patrolling; and  

(k) discharging such other duties as may be assigned by the District 

Superintendent of Police.”. 

5. Amendment of section 53, Rajasthan Act No. 14 of 2007.- The existing sub-

section (2) of section 53 of the principal Act shall be deleted. 

6. Repeal and savings.- (1) The Rajasthan Police (Amendment) Ordinance, 2020 

(Ordinance No. 8 of 2020) is hereby repealed.  

 (2) Notwithstanding such repeal, all things done, actions taken or orders made under 

the said Ordinance shall be deemed to have been done, taken or made under this Act. 

 

 

विन रोद कुमार भारिान री, 
Principal Secretary to the Government. 

 

 
 
 

राज््य्के््रीय्मरुणाियज्जयपरु। 




